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rile No. 1-(69) 2012/Port-Aivport-DGHS/FSSAL (- A
Trood Safety and Standards Authovity of India ST
(Ministry of Health and Family Welfare) '
l ) " FDA Bhavan, Kotla Road
New Delhi-110002
Date: 05™ Mareh, 2011

OFFICE ORDER

Wforrn all concerned that in order 0 tvilitate effective implementation of FSS |

. Fhisistoi
(hin- the jursdiction of

Act, 9006 and for licensing of the.'Food Business operators Wi

Seaports/Alrports, followiﬁg degisions have been taken:

(a) Applications filed for grant of license at eaport and Airport under Food Safety angl

Stan:dards Act, 2006 up -to_.31“ Mareh, 2014 will be issued by the respective DOs undé}-.

© their jurigdiction as done prior to the issuo of office order of even nupmber dated

- 13.022014 |
() Application filed by food business operators for license at Seaports ahd Airports fi
April, 2014, will be handled by the notified DOs vide Office order of eyen numbet:

om 1F
dated.

. 13.02.2014; atother places status quo shall be maintained.

(c) All Central licenses issued by the notified DOs_vide office otder of even number dated

13,02.2014 will be processed through FLRS (online) only.

(d) For all licenses which are alreadyissued by dtate/Central DOs at Seaports/Aitports will -

be modified by notified DOs of Seapoits and Alrports at the time of renewal of existing’

licenses with renewal fee but without charging any fees for modification.
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-~ : (Vinod Kotwal)
Directoy
-To
1, All State Food Safety Commissioners
9. All Central Designated Officers _
9, -‘Additional Food Safety Commissionet, for Seaports and Airports. -
4. 'PPS to Chairperson.
5. PSto CEO
6. M LN Mootthy, NISG.




